NATIONAL COMPANY LAW TRIBUNAL
BENGALURU BENCH
COURT NO.1

ATTENDANCE CUM ORDER SHEET OF THE HEARING OF NATIONAL COMPANY LAW TRIBUNAL,
BENGALURU BENCH, BENGALURU, HELD ON 13.10.2017.

PRESENT: 1. Hon’ble Member(J) Shri Ratakonda Murali
2. Hon’ble Member(T) Dr. Ashok Kumar Mishra
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The matter is listgd today for admission. Counsel for petitioner is present. Heard him.
He has filed a memo requesting the Tribunal to order notices to RD, ROC, Assistant
Commissioner of Income Tax, Circle (1) and OL and also to order publication in Financial
Express, English Daily, Bangalore Edition and Udayavani, Kannada Daily, Bangalore Edition.

Issue notice to the above authorities and also publication in the above papers. The
publication shall be 10 days beforfe the date of hearing. The date of hearing is fixed at
22.11.2017. Registry to prepare notices to the above authorites and the counsel for the
petitioner to collect the notices from the Registry to serve on them. Assistant from OL office
is present.

OL has filed OLR No.158/17 requesting the Tribunal to permit him to appoint Chartered
Accountant from among the panel maintained by his office for the purpose of scrutiny of the
books of accounts and records of the transferor company. Counsel for petitioner company
has no objection to permit the OL to appoint the Chartered Accountant.

OLR [B0.158/17 is accordingly allowed. OL is permitted to appoint a Chartered
Accountant from among the panel maintained by his office for the above purpose and the
petitioner company shall meet the expenditure of the Chartered Accountant.

List it on 22.11.2017.
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